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also a rail bridge and we expect that both
these bridges will be completed in 1971.

SHRI JYOTIRMOY BASU : May I
know if thc Hon. Minister is aware of
the fact that the people’s Government
of West Bengal has expressed its intention
to send a non-official goodwill team to
East Pakistan where we have people of
the same flesh and blood
(Interruptions) .

MR. SPEAKER : That has no relation
to this question. This is about the
Farakka Barrage.

SHRI JYOTIRMOY BASU : If so, may
I know whether the hon. Minister and
the Government will take advantage of
the visit of the goodwill mission for this
purpose ?

MR. SPEAKER : Shri Deven Sen.

SHRI BAL RAJ MADHOK: Ona
point of order. He talks of people’s
Government. Is people’s Government
something else? We have anti-people
Government there and we have people’s
Government here.

SHRI JYOTIRMOY BASU : I did not
get my answer,

MR. SPEAKER : It does not relate to
this qusstion. I have overruled it.

SHRI JYOTIRMOY BASU : That is
very unkind of you.

MR. SPEAKER : This
about Farraka Barrage.

SHRI JYOTIRMOY BASU : We want
a sottlement. There is a non-official
team going to East Pakistan...............

MR. SPEAKER : That is a different
matter,

SHRI JYOTIRMOY BASU : This is
about the Farakka Barrage matter.

MR. SPEAKER : I have overruled it.

ot wfw qaw : & o g g
s FORT AT ¥ Frw A wa aw
forft arahta arfeer ¥ gt & Wi
wRT § fa7y qefas fogr azi XX
arxgt & faax qefes fegqs wea
oy, ag fog 7NY T qg¥ ax ww

question is
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A W qTW ) qT gE w fear
ar g ?

DR. K. L. RAO : No goodwill miss-
ion has been sent. During the discuss-
ion it was expressed on both the sides
that respective engincers of both the
countries should visit the works of the
other country. That was done. Engine-
ers of Pakistan visited our Farakka
Barrage works and engineers of our
country visited their Ganga and Kabadak
works.

Foreign Collaboration

*245. SHRI DEVEN SEN : Will the
Minister of FINANCE be pleased to
state :

(a) whether in approving the terms of
foreign collaboration, the foreign collabo-
rators insist on appointing Chairman
from their group of share-holders; and

(b) whether they also insist on nomi-
nation of Managing Dircctors of their
choice.

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). A
statement is laid on the Table of the
Lok Sabha.

Statement
In cases where majority foreign
capital participation is approved by

Government on merits no  objection
can be taken if the foreign collaborators
by virtue of their majority sharcholding
desire to have their nominee as Chairman
or Managing Director of the Indian
company concerned. In approving
foreign collaboration cases with foreign
minority capital participation, Govern-
ment usually do not agree to the appoint-
ment of Chairman or Managing Director
from the group of foreign sharcholders
except in very exceptional circumstances.
In such exceptional cases, Government
may agree to the appointment of a
Chairman or Managing Director by the
foreign collaborator mainly for the
purpose of technical control of the project
for limited periods until the stage the
project reaches commercial production.

However, appointment of a Managing
Director of any company and his terms
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and conditions of appointment require
the prior approval of the Department of
Company Law also in accordance with
the provisions of the Companies Act.

st 37 {7 : AT =T 9T AT I
Tar At g, 99 A Yav fomr gar @
f& :

“In cases where majority foreign
capital participation is approved
by Government on merits no
objection can be taken if the
foreign collaborators by virtue of
their majority sharcholding desire
to have their nominee as Chairman
or Managing Director of the
Indian company concerned.........

% SAar Agar g 6 e difew
aqifefatgs 1 et safar § s
¥y fror § &T e F
ITEFET T RAFSHT Srgae § 7
SHRI MORARIJI DESAI: It is
difficult for me to say which have
Managing Dircectors only and which have
Chairmen. If that question is put
specifically, I shall certainly give the
information. That was asked on a

matter of principle. Therefore, I have
not got all that information.

ot A {7 : X ST g g
AN qrgfeh e #fres  qrfefa-
WAL I AN s ¥ frad ey
ar gafaT srgtaec § ?

st W AmTt e 9y @A
fee q fpar sy ga § e TAS
|FHAT AT FT FIAT X GEHAT |

MR. SPEAKER : You arc asking for
details; he has not got the details.

WA AT . NN @ IS
smr i sy ar fs & fox &
TAqE | T E A e ¥ we qur
% I 9T WY 7€ o fear W @
(4

Wt v fewd : qww WP,
avgr  fe 7Nt wfw @y WS
st N wgy

PHALGUNA 12, 1390 (SAKA)

Oral Answers 26

T¥qw g Foemr § 5 wEi W
agaes feeda fadet § agi o
feafq §, ¥ araa qaeg &1 W
darfe qrfefadas ¥ ak & adf &,
ag Aremicdt aifefadas F ak A q@
REI WY ST e FRX oI
g ?

MR. SPEAKER : Hc has not got all
the details.

ft ot dak ;9w F AR &
W & § vy ¢ e v aEw A awdA
A g TE § | WL A qOT 0T @Y
Fawar g

of gt T wrww : sEAET ¥
ot A o€ § fF ogt 9 wEe
AFT@A T @ § 7 ¥ orF
FNfgg gak ewAfaaal ¥ qemg
T Y IR ag WAy §
AN 3@ A
37 ¥ ur fggfafaoms € wmen
Gz At @\ & S wSgar g fw
Tg q19 F AF G

st Aol etk A g o
i feeraa @Y amf 3

SHRI LOBO PRABHU : The ques-
tion of foreign collaboration has to be

considered in the context of our present
There are three  facts

economy.
to which I would draw the atten-
tion of the Finance Minister. First on

an average, 50 per cent of the capacity
for industries is idle and, in some
industries, it rises to 80 per cent.
Secondly, the Budget that he has
presented shows that, for import of plant,
there is quite as much of import of
components and sparc parts. We have,
in fact, entered into a new form of
slavery to the West or developed
countries by being bound by the smports
of what they give for thcse plants.
Thirdly, we have done very little—we
have done so much for industries—for
our villagers. Would the Hon. Minister
please consider as a Member of the
Planning Commission also whether it is



27  Oral Answers

not time now to end all these schem:s
of forcign collaboration, all schemes of
imports and to think of our own people
of their development with their means
and for their needs ?

SHRI MORARIJI DESAI : This is
exactly the policy which this Govern-
ment has adopted. Wherever our people
can do the thing, we do not have any
foreign collaboration. That is the
policy which is there. But where the
foreign collaboration has been done
already before, that cannot be termijnated
before the term of the agreement is over
That is the only policy. But the Hon,
Member's inferences are not quite correct
though he is a very well-informed person,
when he says that 80 per cent of the
capacity is laying idle...

SHRI LOBO PRABHU In one
industry.
SHRI MORARIJI DESAI: In one

case or perhaps in one factory, it may
be—I do not know what may be the
reason—like some of the textile mills
closing; this might be happening in some
cases. It is also not true that 50 per cent
of the capacity is idle in many cases.

SHRI R. BARUA:
from the Government whether the
Government has got any particular
machinery to identify the areas in which
foreign collaboration is necessary keeping

May I know

in view our own talents and other
resources ?
SHRI MORARIJI DESAI : A policy

statement was issued in which it was
said where foreign collaboration will be
allowed and where it will not be allowed. .
(Interruption)

SHRI R. BARUA Is there any
machinery to identify the areas ?

SHRI MORARIJI DESAI: We have
already identified and issued a state-
ment.

SHRI TENNETI VISWANATHAM :
There is majority participation by foreign
collaborators. Is the foreign collabora-
ting with the Indian or is it the Indian
that is collaborating with the foreign
collaborator ?

SHRI MORARIJI DESAI: Where
they are in a majority, they are collabo-
rating with us or you can say we are also
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collaborating. Where they are in a
miaority, we are collaborating with
them or they are collaborating with us.

SHRIMATI SHARDA MUKERIJEE :
The Hon. Minister has said in his
statement that, where there is majority
investment, the foreign collaborator is
allowed to choose his nomince as
Chairman or Managing Director. May
I know from the Hon. Minister whether
it is not a fact that, even wherc there is
minority investment, it is one of the
terms of the collaboration that they
should have the right to nominate the
Chairman. If the Government objected
to it, they would not be able to do it.
Will the Hon. Minister give a categorical
assurance here that, wherec there is
minority investment, the Government
will not permit the foreign collaborator
to nominate the Chairman ?

SHRI MORARIJI[ DESAI: I cannot
make such a promise at all.  Where it is
neccssary, it may have to be done
(interruption)

SHRI ERASMO DE SEQUEIRA :
Some¢ of the Chairmen and Managing
Directors of foreign  collaboration
companijes are drawing salarics and
perquisites which are of a fabulous nature
in many cases, they are as high as Rs. 1
lakh plus housc plus servants plus car
and many other facilitics. Will the Hon.
Minister please let us know whether there
is any proposal before the Government
to put a cciling on salaries and perquisites
that the Managing Directors and Chair-
men of the companies can draw ?

SHRI MORARIJI DESAI : The
Administration is examining this Question
as far as I know.

ﬁmo@oﬂ\ﬂﬂ: W’ﬁqgﬁﬂ'%
agi s fadw fear § 99 & ag Taman
¢ f5 i wfusiw Jar g@d & a&f
Y & agi @Y g woew A W E
ANTAW & I AERAT & J &
R &1 & o SmEen @ R A R
9T I feg & 7

& g 3t s wgan § fE aeife
A AT A A A I § @
g
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i e T Fg & 5
qwle WX qrE Fgi A & 1 AT A
I A FTEL R AT

=Y gFo QRo Wt : JyEEt & fou
AENS FY FAT JEW ¢ |

st AT Fard o &N gAEy 7
TET @ &

=t s fagr aroRd @ F SrAar
arear g fF a7 g W H @A
A & fau, §5 g & fau sk
faege a73 & fau oA FSaREA
FIA FT TATFT W § AT FWT W
¥ WY FrearTT Far aftaa &7

= "rorsit 3w e 2 R @,
IAFT T GH 97T AL & | qATH T
Q1 vF W & qar ALY g g

Y oo fagrQt ammat : T @ R
AT e ?

=t M | 0 Y Ay AEY @,
wgi a% & guwar g1 fw faar 2@
# % 35 Fg 9T § |

SHORT NOTICE QUESTION

Retrenchment of Staff of Indian
School of International Studies

+

S.N.Q.1. SHRI KANWAR LAL GUPTA:

SHRI A. SREEDHARAN ;
SHRI BIBHUTI MISHRA :
SHRI S. M. KRISHNA :

SHRI MADHU LIMAYE :

will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that 54
employecs arc being retrenched from the
Indian School of International Studies
with effect from the 28th Fcebruary,
1969 ;

(b) whether thesc persons would be
retrenched in pursuance of the recom-
mendations made by the Chandra Reddy
Committee ;

(c) whether
sidercd thosc
ially ;

Government have con-
recommendations impart-
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(d) whether such rescarch workers on
whom much time and money were spent
for tcaching Chinese, Russian, Japanese
languages etc. would be thrown out of
employment as a result of this retrench-
ment ; and

(e) if so, the steps being taken by
Government to prevent this retrench-
ment ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V.K.R.
V. RAO) : (a), to (c). No, Sir. About 19
persons and not 54 as meantioned in the
question will be affected if the recom-
mendation of the Chandra Reddy Com-
mittee are accepted.

(d) No Rescarch Fellow, as such is
affected.

(e) The School has alrcady been in-
formed that the staff in position may
continue to work in thc School until
final decisions are taken on the report
after reccipt and consideration of the
memorandum which the Governing  Body
of the School is preparing for submission
to Government.

SR LA G S e S
afau qaté € 4 fr g T |-
Fuq FAT & & fEAdr mwem &
THEGAT 8Y, a8 5@ FAA Y T
AT IFTH AT | AfFT T w4 F
YA ERIT § AT AT F7 7 A HE
Nefes g7 @w figg fear am
afe §g qar a¥ 1 §A APy A
#3r & fo wf ford ewra a1 A
Qe qT FFEIT AN gLTAT STTAT |
AL g AN g7 g I9% frAe & W
feZa @ ar & 3= froe & garfas
JAF AT AT, AT FFTE, @
frad &9 § N @7 frad afaeéz
g a7 uw udeT aw ofemdua §
wmagadmam 1 o oRe
Mraofe fore & &) gy fogid
szfermig & v g & v anfeH
Mg Fmagaa g f& goere 3





